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Most Uirgent' Out Today
Gazette Motification Extra-ordimary (Pant-[V}

Government of National Capital Territory of Delhi
(Department of Law, Justice & Legislative Affairs)
&"™ Level, C-Wing, Delhi Secretariat, L.P.Estate, New Delhi.

No.F.14{23¥LA-2000-00/ m%@%l}: 2001

Ta
The Addl. Secretary (GADCo-ord. )
Government of NCT of Delhi,
2" Level, A-Wing,
Delhi Secretariat, [P Estate,

Mew Dielhi-110 002,
Sub:  Gazette Motification of the Indian Stamp (Delhi Amendment) Act, 2001
(Delhi Act Mo 8 of 2001)

Sir,
1 am directed to forward herewith two copies of the above nofification
{English and Hindi version) for publishing in the Delhi Gazette (Part-IV) Extra-

J o ,./ _\lllordina:]r today itself. I is requested that at least 10 copies of the same may be
it "I

sent to this depariment as soon as it is received from the press.

Yours faithfully,

Delbi Sachivalya / .
GA DMK B, (S.R.Maheshwari)
Under tary (Law & Judicial)

Encl: As above 00

~ oo of N.C.T. of Dafl.
NO.E.L4(23VLA-2000-01/ § B Farare, M Delivi-3

Copy forwarded for information & necessary action 1o :-

Damd,if}_:ﬂ; 2001

The Secretary to L_,G., Raj Niwas, Delhi.

The Secretary {Finance Minister), Delhi Secretariar, New Dethi.
The Pr.Secretary (Finance), Delhi Secretarial, New Delhi.
Secretary to Chicf Minister, Delhi Secretarial, New Delhi,
0.5.0. o C.M., Delhi Secretariat, Mew Delhi,

P.5. to Chief Secretary, Delhi Secretarial, New Delhi

Secretary (Legislative Assembly), Old Secretariat, Delhi.
Caollector of Stamps, Tis Hazari, Delhi.

Library-in-charge { Vidhan Saksha}, Old Secretariat, Delhi.

.  ShM.G.Goswami, Legislative Counsel, Law Dcplnmum Delhi
Secretarinf, New Delhi.
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(T b published i Past IV of Dol Gareite , Earrssrdimery .
Grrm-ﬂﬂﬂrhnﬂme#mi

{Deparimesd of Law, Justice & Legialative Alfsirsh
c.m:'mﬂ.nﬁlsmmu.mmwnm

No.F14 anLA200n 535l séy Dated the  55¥hbuly, 2001.

Tha following Act of Leghalative Asscmbly of the Matens] Capital Tesrtory of
Diethi peceived hg_ﬂkw&_m:tﬂmﬂi and s hesehy
peablished Bod genesal infarmatssn 5

THE INDIAN 5TAMP (DELHI AMENDMENT) ACT, 2001
{Delhi Ast Mo § of 20013

:umwmuﬁwuwu{mwmhﬁmﬁmﬂm
™ Masch, B}
M

AT
Fairther 1o amend the lndian Siaip Act, 1RO

BE ii crocied U Legtslmive Amambly of tha Natroral Copital Teritory of Dol in the Filly el
¥iear of the Repubiic of fulia =5 Ellows -

Lhait Tike, extont s 1 iy Hus Act nmy be eallal the Iialuse Stamp {Dethi
Comnicnssaent Aiternderncil] Aol 2000
(3} M oextomis b the whobz of the Matigial Capilal Termsary
o Lhcthi
3 Ishall come inte foree on such dalé a3 tlee Licutenani

Spbmlgiion ol Sciredulo

Crermion ] | Matsonal Copital Terrilery may, by
olificatimi i U Delin Giazetle, appoi

i

{11 he Ersdian Siennip At 15T a8 m (osce ik the

Jar Schedule |4 Meptinnral € apined Vierissniy of Dhathi. fi Seehodmls 1=, U

el hrmiiig, Seisninli shall bo selveliluial, imaly o

g IR B
Despripon o Bsdivssciil Peupeer Ssamp Lhuly
ACKEMOWLEISEMEN], ol 3 deli gaiuastag Fwonly U rupee

iepiees w mieend o wahe, widion i sl Ly 19 o
Dichald wf, u delor in sndn sy ook ol sech
et in any book Cother dian o haatkoor s Pass. Flinsk ) 00 o=
@ separas piese ol papy olwe wins ik v ey s il
n e creudilors redaem i

proveded tha wech asknowhnlpssinl thes ol csilin
ey promis o mey lhe A o awy vl alnsl lip pay
milereal o 1o deliver gy s o dalicr prpRiLy

AT A T b (IR, rchalimg @ Bss] oo st oadd
th b Saveny ALk i, (A1), o mepamers 20k, N1Y aial 1
il iz Raalwm Mo, shssii Al 133

al Wby Lo i sl ars resl canol Bu TIRE Tl s damrp ak Seend
e 1% fon e b el

L] ey dly Lo 1 e bendyial s

SR BT e v g oy, ey medi i st thami a LELETEE R
Willj, seomilagg @ skypdpa a osloiner e [EEjEElag =
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a)

b

€)

coniplen am autlingny b mbegit

ADVDCATE -See Eniry 35 on Adeacaie [Ba19)
AFFICEAYTT, sochmlmg an allinnaimm o DecBation e the
cong of persss by b allooced e BT oo doclare iaead af
Swcarimy)

Excimplons

A Midawil ea declasation in werling when made;

M5 a comlition of enmbment umsler s Ay A, 1930; or Adr
Fonze A, #30; ;

Far the mmnedeaste puirpese of beng fibsd or wsad in any courd
ar Befare the ol Twoer of any oo, of

Puir e sy g paese o coabhbig: gy peesan b eeccive aiy
punsian o charitable allmwanee.

ACFREEMUEMT IR MEMORAMEFUM OF AN AUREEMENT

IF relating 1o e aale ol @ bill of exchanpe:

Iir n:'|ah||g l e e ol a Cenvtnmiem Secmdy or share @ an
e poaied conmany ur otler bisly gorpora

I it otlierose jovided fue;

Tem s

Crne mipsee for every
B DHENE or part dlsreol,

Uine rupes lor every

It= 1EHN or part thereol of
the value ol the securily or
share sibgeet te naximam of
les, 1 CHHA,

Filly rupees
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a)

b)

a]

Dhrescraption ol lostiuncm
Exempdions
dpedement ar monmtamlam ol agrecoen] -

FFar or pelang 1o 1he sale of gesils or imerchoilise n.‘-.l.ll'||1|.|'|~:ur1
eud b @ Mode or Monoransdom chargeable venden Biod 5

Belnbe j Al Borrmood tenwhors to die © ontial Gl diaon relaiblag
b ey D

AGREEMENT TO LEASE-See Luass (Mo 15

Apreement Relationg To Deposit of Tithe Deed awn o Pledge,
that s i soy. any nstrumeeni evidencing an agrecient relatimg .
{119

The depesit of titke - deeds or festrments constimimg or being
evidence of the tibe b0 auy propeity whalever other than o
narkcetnble secunigy], of,

The pawn o plodee of noveable property, wihee such deguasai,
pawn of plodge has been naade by way of seoursly for ik
igpayreid of mooey mbvanced ar 1 be aslvancel vy way ol
lai ar @i caesbing e Fitieg dol:

IF snch loam o e is pepayalide anicisamd o mese thin fluee

il Dhim e elale od tbe misiosmicnd rviboncig il
EHIC TS TS

IT sl boan ar el 15 vepayalile ws aoeee il ghece montles
Crowmt the dase of osch mstrunen

Exciptivm

Biestnaieeat al g o pledige ol poasb i misticsid
ATPONRTRERT 19 IESLECUTTIE M 207 A W, sedietler of
twersboey o of peoponty, meevcalede or dnminvilsle, wheee niaghe

Iy airy wanlmg, wel boing a will.

AFTHAISMEMT b YALLIATION nake stherwise than
venber o eider ot Cmict i the conese ol aosa

Whene U anminil slies jiol exgeeed R THEIL

B any uther case
Exvmptions

Apiasnid of s plaatss ok T dlse ileomcibis ol eoniie
pany sy, aml ol bowap m o ony nommer sy Teiveern
[LEIRE e cillims h:l arpreiwenlam s slsim il (ST

Proper Stamp Dty

LS percent of the aimmint
sgpminl by gl deel, subygect
lur o s nmnmi of filky

thomnsamd ngiees. ©

Flald vive day payablo uncler
subclose {a),

Chne huslred mipees

T marnime dluty as Lotbonszry
Bond Mo, 16

Filty nipoes
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a)

b

Dhescigstion ol [asinmneng

Appraisengal of crops B e jorpese o agwriamneng flee
a6 be given tooa lumlbised ax et

AIMFRENTICESHIM DELLY, incliuding cvery vt nelaling 1o
the service of Wbem of any oppeice, chek o wervaid placed
with any master in lwam any peslesin, imde or vinHnynsEnl,
mi being articles of Clerkshsp §Mo 1)

Excnspisn

Instrument of apprenticeship excciled by = Magestrate wixler
the Appreatices Act, 1950, or by which s peison is appremiced
by, or at the charge of, any public chariy

ARTICLES OF ASSOCIATION OF A COMPPANY -

When the it capilal wl il wanipEny s ol exeesl
wn fac:

I itiver cazes
Excanption

Artiches ol aiy Asenciation i fonmsead G i sl reprsiciced
wisler sectmn 25 of the Companics Act 1956

See also Muensoramlum of Assocsatam of 5 Connpany (Nu.39).
AHTICLIZS OF O RIS or comlin vy any [Esm
fmxi Begopey boml die seive asoa oherk an imeler b his

wilEnission ax an ey wi any Hgh € i

At M- S0 comvcymniee (80 20, T ansdio M. 2 Hisil
Transder ool Lease Bondid, s tlic case iy i

ATTORNEY = Sec emiry as an Alnscy Mo, W gad power ol
Allomey (Madd)

AUTTIORITY 700 ADCHTT 5w Adipiun e (Mo,
AWARL, that is o say, any degimiog in wiitiiag by an arbatmbor
o mmpme, ool bidg an awasd bireclmg 8 parlition on g
refevence ivibe othzrwise Bian by o aobe of Bhie eon in e
cinEg @l @ sk

Where ihe amosant or walog ol the paopeeity o which the awird
relates s st lorth moswech pwand, does s @ aeoel s, IEHHE,

1M crocesls Ba. 0K, hust dlowes ol exeeel 1Ex, Sam

Prasper Slasg Pty

Tem mipees

5% ol e Autlwwrized dhane
capitol with a monctary ceilmg
off Ks. 25 Lakhs.

Fanar Bl mipess

The zaime abuly o5 o Boeid
Mu 15 for sch nimun.

Le rmpee for evel v ome
thosand rapees of part theieol
al e walie al ilie oty io
avliscls e awvnmel se e,
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Ddemcrpitiom LR (S ERTETEIR TR

wid for every oillitiomal B (XH0 o pan sheneal 0 cxoess al
s, SO0

WILL OF EXCHANGE
BILL OF LADING fincludiig 5 tirowgl bill of kulisg)

UMD as definad by section 205) nl beisg o LBEBENTUIRE
[P0, 27} 2nd not heing aibermise

Provided for by this Act or by the conrl lees Act, 1%70-

Sep Adminsuaton  Boal (Mod) ity Pl {Mislil,
Castoims  Bood  (Ma26),  lmbcmusy  Hand - {Me34),
Responclemis Bl (N 50, Seciy Hanull § Mo 5 T)

Exemption; Laned wlen exccael iy any o B i priaipase
of guaranieeing ibat the local income doivad Trom private
subscription o 2 charitable dispensary o lwspilal o0 W sy
oiher abjeet of public utilny shall mot be foss than a speealicdl
S PET MEnserl

BOTTOMRY DOMIY, fhat ix o sy, amy mstomwm wherely
Ml risster of a sca-gisig ship o neoey o 6 seonity il
the ship 1o cnable bio o proswea: e ship o oseculc 5]
Vo,

CANCELLATHIM: Insttumens of inchslmy sy ot
by which any instsment previoisdy exvecuted o cancellod) ir
albcsioel amil nol sthersse proyidel lor

Cop aleg Release (Mo 58], Revicatinn vl setilensml Mo, 3811},
Surrender of kease {~o.61), Bevoraton ol Trest {Midd-BE

CRIETIEICATE OF SALLE Gin sespect ol gach pogsaty g up
2 3 separale bkt sl sell) Conveyance duty msc by b
parchases al any prapeity sibi by milshie sncinm by a Chival we
Bevemue Cowrl or Collegor ae ollor Reveie 1100

CEETIFICATE IR CFTEIEE PATTIMENT, cvulence e vigla
ar ke of the bl thereal, o any aller pose, eaihier o any
whares, e Hwnisaiml stock oo al aay I'I'I."ilhl,'llllll.'l.‘ e, im
willrc Traily conpeian: o8 {in Becomue prvsbetin ol o es, sonfeoar
sterchk 1 am ol any el U e bealy

Soe also LETTER O ALLOTMENT OF SHARES No 306

CHAKTIER PAKLY, thay i ooy oy mediiseid [crooi i
agreement for 1he Nire of @ g steamer), wheeeky 3 vosscl O
simg pecaficd prncipal pat theeol (= el T e specilicd
purpescs 6f e clareron, whelior i ichnkes pemaliy claise
il iyl

IFroper Stamp Duty

Some as m Schedule-1

Same as in Schedube-1

2% il (5% om bond ssusd
by the local outhority

I sz duty a8 a Damd
Wi, 15 fiar Ve saonse aivoanl

Lhie bl mipecs

Phie same shaly as Csveyance
(B 2% i & considerolion
equal dn e oot of e
puiclsase maney only.

ihig mipec for every o
aniang] or 3 pont theeeol, of
ilso wale of the slarcs, serip o
sk,

Fally mugwees
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Pisapipiog ol nstomty

CHIT AGREEMEBT 15 an agecinoil selanmye fo a clit as
delieed i clawse [2) ol segiion 2 b the Bladras C il Pand Act
(96l as extondedl fo the Ui ooy of ik, if cnhier sush
pgroenisnl i cxconited o e it 1 coshicted e e Unisoi
Ferrigory of Dellu

COMPOSITION DEELY, thal s B oy, S0y imEirny
exceuseil by a detiar wherchy he cosvys b sty fon e
heemrehin of Tas eagslitons, o wheodhy eyt ol o conipssitiong
or dividend on ileir dubts wosouomed 16 B crahilors of
wivereby preveision i imde For the contimsnce of e dela's
huasiness under the supervision of speclon o simler bebers of
license, for the bewefit of Tis creditor

COMVEY AMCE = defimed by See 2000 e Lo o Apnriden
chimged o cxemppond unda No -

Excmplsnm

Assiprinent of copy righl s the ooy npht A, 18137 See
15,

CO-FARTHERSIIR-LELD, w pras il Bl

COMY O ETIALT, catified i he tnee copy o extiack, Iy
wr by onber of any public ol sl e chappyahbe visler e
laaw Fog ilse e being in Fuece iclating i ool hocs:

If the arigtaal was nol chasgealile wilh duly or b vz duty with
wehiely it was charpeatie does not exgeed fwn e

fn any wilier case witsl Balling within the poo e il ki
o=,

Laiisgitivns

Capy af amy papur whichi 2 pushilic nlimus 1 cnpaussly regpuiteil
Ty haw 1o ke o fupivisks foe accid in any bl ofTice or fur
auy public parpoese

Copy of or cxiact from any togisier icling 10 birts,
hisins. Bamnes, dedicatioie, marrapes, diviooes, deaths o
twariald

COUNTERPFART QR THEY WATE ol mey  instomwnk
chasgeabie weilh dliity i e el which lac puopeer duty lins
b paisl-

0 il aliy weitle wleich b sibim] im0 wliagguali

ahimes il pmcee] Bwo puapees

Loy sk ool o sl il W by il gumcinrs ] Bk

[raspeet Stamgs Duly

Fave rupecs

e lmelred mpecs

g% of e considoratmi

gl =l losth e the
imslsiaec

Ton fupees

Tuia pappeos

Wi A

(R TRIT T
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Description of Instrumes
Exemption .
Counterpan af any ks granicd fo 3 exlivaka, when guch
- ; lease is excmpied o duty
20 CUS IO S-R0E1.
| |

a) Whepe the smount docy nat sxceed B, 1000

I ity fihed Cise

B RE (whether & monigage debenture of mat], being o
Je security eansferabie-
AT TR e

DEJ‘:"ER‘:’ ORIHR 1N P:ESI'E‘:T OF GERWE, that is o
say, Ay iestromon entetlingany poron derem namod, of b
: . assigans, e the hulder Sersal 1o tee delivery of auy goods Iying
e i ﬁ:duch o port, or in any warchouse in which goods are
; slored of depossicd an fent or hire of spon =y whail ssch
|_M“_ instrument being signed by or vm belalf of te vwmer of nkh
poeds upon the sale of tandfer af the properly therei, whea

such pouls exceed Wity IEpees m vahe

DEPOSIT OF TITLE DEEDS.See Agreenicand selstng 1o
Drepasit of Titg Dosds, Pawn Ov Fledge (Mo.6)

. DISSOLUTION OF PARTHERSHIP-S0: Parinceship {Ho.d6)

DIVORCE. inslunmnl of - 1hs s to =y, any stnasent by
wwinich” any peres oliocs the dissololiom of it mAMSES
J}nwiu- initnamest of = weo seilement (He58)

PLPLICATE ~ S coanier parl Mol s

EMERY ASAM ADVOCATE, VAEIL OR ATICHEMEY D6
Tl'lﬁ ROLL OF THE HIGH COURT,

{Under the Indizn Dar Ceaapeals Act, 1926, or i exencise ulf
powgrs conferred on such Tourt by Letiers Paienl or by the
Legdl Practitioners Act. 1B84)-

al Lii :1.;: case of 48 Adlvocate or Vakil
]
hi 1ra the case of an ANy
Exenygiios:

Esitry of an advecxie, vaikil or atbarmey on i el af the ILigh
Coptait, when helh:-. previcnsly been snemlied i any other Mligh

T |

Meoper Slamp Lty

The sasne duty as Besel Mo, 15
Tar suclf anssl.

Oing hamdred nipees
Same g5 in Schedulbe-1

One rupee

Oine husddred rupood

Five bundred mupses

Fuwe Toioadned mopocs

——T e k

. r—-—— _'_Fp--‘\ - ...

o

= LR e
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34,

a)

]

i)

Dreswraptioa of listhsmisn

EXCHANGE OF PEOPPERTY, hranmeal wl X THALCT]
Sov Copy (Mo 2d)

FURTHER CHARGE, Instssnesi of, thal = e sy, soy
anstiun it e 8 laibe chage vn peetpaea) Eoponiy-

swvhiin the wiigmal LT TSN TR | demcripsinm releral o
i chguse [a) of Anscle Mo 40 thal i, with piesscesion;

when sisch i igape 15 e el e descogpinm aclviel weom
clause (b of Artiche BoS ik w, vl posscasnm).

if at tlee dmiae ol cxeculion el the mstmiment o dailer chage

posseision of o proporly is gaven of agiesd Ty b geven wsler
fswth mdliamen:

1 POSSEESHIEN 1 T s pavem

GIFT-lnstiamieis af, it Being 3 Seitleioeil (Me 58], o will or
trmissier (Ho62)

PHRIMG AGREEMENT ar agrecmond e soaviee = S
Aprecment (Mo 5|

IMDEMNITY DOMLD

IR -5 -EHAE D
aee Compasition Decd (Ma.X2)

LEARE, apchmbng: an omiler-bease o siib-beoas minld ooy
#eroomend b lot s sl dils

Proper Stamp Dty

Tlee samse iluty ns Conwveyunce
(Mo.23) ax bevied by this Acl
for @ comsulemtion equesl 1o the
greaies! value of the property
as set forth in such instuments

The samce ns a Conveyance
(Mo 21) for the value equal g
il il of Twither chage
secuied by such mstiumen.

The sene 83  Coiveyanco
Mo 23 for & vahic equal 10 the
total  amoast  of  clagge
Linclading ihe o i real
morigage  and  any  further
charge alremby mnide) bess e
thety  wleeacly ol o seli
UETLL e TIE T (YTHR [T FRRT TS

Tlee v clisly a8 a Bl
Mo 1S Jor the st of il
fupiher clarge by sach
umstramenl,  subjred o &
mezainmi af mjsecs two lakhs,

The same duty 05 Conveyance
(Mo 2] en the walue of
proporly.

The same didy a4 4 Secunly
Bomd MoST for il same
A, '
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Drescriptoon ol listrumen el e

Wihwre by such bease the rend s fised sl i poonimi 15 pasil
v delivereds

Wistre tlie lease pairpearts o bhe lar oicvim ol Jess thin one year;

Where the lzase purpaid o be Tor o tems of o ks lan oie
year, bt not mose tlan e yeans;

Where the lease purporis g0 be Tor o e exceolng Ave years,
bust ol exceeding o years;

Where 1 lease [irprls b b Fiw @ iiin |_'_;|;|_'|_'|_'||l||g_ IKm yrars
T et exceciling twenly years;

Where flse Juase qangais fo D doroa tena esceling vy
years but not exceeding bty yeaes:

Where the lease parporis o be for a leom cxocodimg dusty yeors
but nol exceeding 18 years;

Wilivie i lease priispumis b S CIT T P TITRTTS vedlig BEHE s
A e iRy,

Where the boase does gl guisgnmi G [52 lo any il lanige deing

Pooper S Dty

The same daty 5z Bond Mo 15
[ thie whole sinosivl payable
ai dleliverable unider such lease

The same dudy ns bowsd Mo 1%
Fr Al amsount'value of (s

averape anmual rent received,

The smine bty a3 Conveyance
Mo.21 as kevied by this At For
a considersisnn ciqual o the
ansintivalise of the avcrape
annual rend received,

e szane bty a8 Conveyance
Mo 23 ns levied by this Act For
3 conmsibaimn el o twice
i mmountvaliee  of  ihe

avorape ol renl receiwned

e wanmwe duty as Comvepnmss:
Mo 21 as lewied by this At for
a conshberaieom egual to thiece
the amousivalee of  the
averape aimeal rent receivesd

The same duty as Conveyance
Mo 23 as levied by this Acit o
a voemboration ogool s
Iuncs  ansnmbvalie  of e
avenape anmial renl received

e smin bty ds Lsimvcyance
Mia, 21

The s buty oa Conveyance
Mo 23 as levied by this At T
a consileraiion equal w3
limes  anountivalue  of  the
avoape anmml  orent which
waled be pasl or delivered for
thie TEiel lem yeads (0 the lcase
cmilimaed w0 fong.
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Lissgmiptoins of lustoumenit

Where lease is prantosl fer @ Lo o0 pugmimizg e e iy
adlvanced anil whiae no renl s restrved,

Wheie e begse v pamaited Lo o B0 o0 emmie s e amuecy
mbvandel, o aklicsim 1 reml peseryesd

Exemption

Lexse, execuied in the cxie ol a cultivates sl fis ihe puignescs
ol cullivation [ischuding & kease of irees for lhe pumbuciion ol
Toed or drimk) watlionit (ks gprayiswnt oo dbeliveiy of aiy lioe o
g when @ delmite i i capnessal aimd sl denn dies
end exooed ong woar, uf when e aweippe amied g resei vl
thises nol exceed ome lanelied mipees

In tie cxcimpiting o lease o il i e caltivaimm <l
mclude a lease ol lamils P colblivatmi sl with o
Tsivesienil ar sk

Lxplanation; when a lessoc pmnleitakey hs (LR s TS
charge, pach a5 Covenmenl iovene, the baillied's shiases of
cesses on the owiee's 2hane of misiricipal s o toes, which
s by low recoverable Foomn the besson, tle ammsnt s agiool 1o
b paahid by Wl bessce shall bee dbocmed b he pan ol iler sewil.

LETTER OF ALLOTMENT 01 SHARES m oy consamy o
propused company oo in regpect of ooy b do D epalod Dy any
Cudiiisny of proguscd company

See also CERTIFICATE CF CRRTEER DICHCUIREERE { M 19
LETTRR CHF ORI

LETTER (0F GLIARANTEL - See Agrneemen [Bad)

LETTER CHF LM IEHSE, that i L say, @y agrecimad bolnaeen
a dicbbar @l Dis ciesloons il e Bader shall, o o sgaeceiol

inne, simpeid dlsw clams and ollosw the delien wo ooy om
Isvsanesn al bk senom alwig e inii

PFropeer Stamp Luty

Ve =ane dity a8 Codlveyanee
Mo 21 as levied by this Act o
a consideration equal o the
amounbfvalue of seclh ling of
prcEE o dclvaikce ps o s
oty a1l lense.

Tl wmaee gty os Conveyance
M 2§ o levicd by this Act for
a cuishkleintion equal o the
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